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Sr1 Rakesh Verma fﬁ; t‘“*LLJ licant, and Sri
A.V. Srivastava for the re§pondenta ;uxL ent. Earlier,
the respondent had filed two cheques d” F Eﬂ'?gi:gﬁﬁé
Rs.1364/+ and Rs.17,649/- and one chequo d mﬁﬁagg .8 .89
A for Rs. 6310/-, all in favour of the applicant 7: b g\f
paid to him. The applicant has now moved an applajli
for the delivery of these cheques to him. After hqamunnﬁ_
the learned counsel for both the parties, we aTe of tﬁgxi%f
view that there is no dispute between the parties on tﬁﬁfQF'
point that these cheques were filed by the respondents gﬁ;:
for being paid to the applicant. Let all the three aforesaid

cheques be delivered to the applicant or his counsel.

sri Rakesh Verma further states that atter

i Anene £ g
getting the amount of these cheques .we®e remains no dispute

to be adjudicated by this Tribunal and the applicant will
- not press his contempt petition. The proceedings of the i

contempt petition are accordingly dropped as not pressed.

9.4(1 é v/ M Member (J).
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